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J3hikhabhaj Savghjbhaj Panara. 
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Notice to he served through 
Chief General Manager, 

-..-.L.. A Ui U c I I eIC LL'III LII LID, 

Khanpur, Ahmedabad-1, 
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Su rendrana-ar. 

Q 	1/Th I1-.\ 
J. 	i.).J_I,J, 	L 11tJ.L1J 

Nr. Alankar Cinema, 
Surendrana. -ar. 	 : Respondents 
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ORAL ORDER 
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Date: 1L92000 
Fex; Honbie M.V.Rmkji - 	: Vice Ghirman 

We have heard MrPathak for the applicant and Mr.Doctor for 
-fl--s 	rac-fl,-'s-j--s rl.crl-m +c. 
LLA 5...- 1 %..fJ*J1.L5.55....1i L.S. 



2. 	The appjjeit has been enged 
by the TeJe.r1 as a Casu 	Lahou1' De)aTJ 

eo7. 	tha Ic He has appi'oache 	this TiThur]a relief5 

A 'f'h H LI 	
be Pleased to declare the 

imPUgUCI njjo1 oii the p 	of the  
1 SPO1 CItS to deny the apphcit pay a1c of Dvc as 	itmw illcgJ 	

and flhcr d 1rcj the ltspoudcjijs to 	lke ayo the annhjenf 	 Sce ofdijv' wi 	 ith iiteit  
Sillee the d. te when he is working as driver. 
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Any oIlier relief to whieh the noflbj 
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3. 	When the 	 one-ar d aoneboc else and souhe to 

hiti from fUnctiotthg a a Driver he flas approa 
hi r Th 	with the a 	fl A 	h 	

th 

a 	 " a.  
obtained 

interim direction 
dated 26,8,93 

where the respondejits wer-e r 	'ar4 	n ,m a 	a 	a a a o rat a n as, 	 4 a 	n 	nn 
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as on that date, it is admitted that the ar)pliet contipo 
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. 	Mr. Path 	states thai even thouL the 
apIio -t wa 

engaged as a casual labour masdoor he was actually given 
the job 

of driving the motor vehicle as he has the requisite license and ho 
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onwards. One junior to the applicant in the level of Mazdoor has 
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in a postcarrying higher responsibilities he is entitled to get the 
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The TrbunaJ had ordered payment of the salary of the higher post 
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decided on 28.2.2000 . Mr.Pathak submits that the applicant 
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actually worked as a Driver. 

As regards, the second prayer for grant of temporary status 
_-._._1 	 4-I._4. 4..t. dIIU I egLtiw1stuuij.. EVIl 	 1YS U1t1 LII 	dJp1JUWIL v1n OC 
uhrnftt 	riled rerr rEthtinn drwirw ttentnn to the - 

relevant scheme and instructions for appointment as Driver and 

seeks a direction to the respondents to dispose of such 

representation in accordance with the law. 

5. 	Mr. Doctor counsel for the respondents states that the 
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para 5 and 8 of the reply statement and says that there were 
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Motor Vehicle Driver, 

6. 	We have considered the rival contentIons. We fInd that the 
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applicant has been retained as a Motor Driver only on account of 
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argue that the applicant has been continued as a Driver only. on 
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resisted this contention and says that Ramsinh Pavara who is 
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Respondents have stated that Pavara has already been removed 
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remains that the applicant has in fact performed the duties of 
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respondents will be called upon to make available to the 
appellant the difference of saiaiy in the time scale of 
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the said oost It is onI on the oround that he had 
actually worked. As such this relief is being given to him. 
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the appellant within eight weeks ." 
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1. 	 in ; iew 01 the above position, we direct that the applicant 
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received he has been appointed as a Driver for the relevant 
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between that amount and the amount 	he had actually received 

and pay, to him the difference This exercise shall be done within 
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applicant has not been conferred wIth -a ternporar- status as a 
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of driver rnrl nonsequently the fwn nr)qf- mvnflnhln fnr 

general candidates were filled up by the dept. by selecting others. 
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Mazdoor and the applicant may become eligible for consjderation. 
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WhO is junior to him. 



: 

A:.-: 	•-L- ( A 	f--11-. WV I LI I UI C1L) U Y UWL 	LI UI1I, (1.1C \..J • El J iLL I aIIV U I pt) )C t Ut i 

costs. 

%_.._1__..__ I It 
£LIVMLI?V.& 

aLl 

v xamaimshuang 
f"L.3 

V Ace 'ugU.rm4%LI 

4 

2 

: 	:1 



wmtqq ff 
Office Report 

360/01 in O.A. 459/93 

Order 

Heard M. Doctor on M4A4 360/2001. The order 

of the TribU1a1 was passed as early as 11.9.2000. 

in the circumstances, tine extended upto 31st May, 

2001 for implenentation of the directions of the 

Tribunal. M.A. dispo5ed of. 

I 1.5.2001 

(j.s.Sanghavi) 	 (V.Ramakrishnsn) 
mber (j) 	 Vice Chairman 

vtc. 

I 15.6.2001 A cow of M.A. 459/93 has been given to 

Mr.Pathak. He may  file reply. Adjourned 

to 6.7.2001. 
41 

(v.Ramakrishnan) 
vice Chairmen 

vtc. 
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Date 	 Office Report 	 Order 

1;.7.200 1 

	

	 Heard Mro Pathak and Mr. Doctor on 

M.A. 446/01, Mr. Doctor submits that the 

instructions have been lEceived by letter dtd. 

18.2.2001 from the concerned authority and the 

requis.ite sanctiOQ is expected to be issued 

witht delay. I record the sutEission of 

Mr • Dpctor and exect tha . ..h1. Trum"ijs  

directLon WILl joe implemented without aiy Lujthe 

eJay. 	.A Uat cgcwustnces t.we extecLed 

upto 31./.2001. 

2. W 

v. akrigx 
Vi..e 	iruion 

MorpN-sec. 4-43 CAT/Ahrnedahad/2000 —24-11-2000 —10.000. 
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Office Report 
	

Order 

12.1.2001 
	 Ward Mr* 	aiak and Mr. Doctor on 

14.?. 446/01, Mr. Doctor ui' that the 

instruct.ons have o,en xece.Lved by letter dtd. 

1.2.2U01Eron1 the concerned authorizy und the 

reuiaite 5nct-.oc1 is expected i.o be .sued 

wI flout delay. I record the subluissiOn of 

Mr • Dpctor,  3ud exect tha 

i.retwn Wi . __ 1)i*IeflteA wtiut aay utthe 

w 14,Y 	jI 

UZ)tO 31.1.20431. 

2. 	M& to finally ioea oa. 

tY. 	iia) 
Vie Q'ia irman 

L NSec. 4-1 43 CATfAhmedabad/2000-24.1 1-2000 



( See Rule 114 

IN THE CEETRAI. ADMINISTPATTVE TP,IBUL, AHMEDABA]J BENCH 

APPLTCAI'JT (s) 

VERSUS 

RESPCINTDENT 

I N S B X - S H B E T 

P NO 	DESCRI?T ION OP DCUHENT .. 
- 	/6' 	//• 

/ 
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Certified that the file is comolee in11 respects. 

Signature of S.o.() 
Signature of Dealing Hand. 


